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0 l seqOFFICE OF THE FiRlNClPAL DISTRICT 8‘ SESSIONS JUDGE: SOUTH WEST

DWARKA COURTS, NEW DELHI

NOTIC E

In continuation of earlier Notice no. 24499-2454BILRiGenilDWKI2024 Dal d 0- e 3.08.2024
issued by this oiiice. Applications are invited tor engagement ol"01 (One) Law Reseracher for
the District Judge (Commercial Court) of South-West District Dwarka Court, Delhi. on purely
short-term contractual basis for the period upto 13 10 2026 in prescribed. - - . proforma as per
Schedule I & ll from eligible candidates, as per the guidelines (Annexure 'A') laid down by the
Hon'ble High Court of Delhi.

Eligible and interested candidates, as per the guidelines (Annexure 'A') may submit their
applications duly filled in the prescribed proforma at the R & I Branch, 5"‘ Floor Adminislral', we

/___ ock, Dwarka Courts, New Delhi, on all working days between 10.00 AM to .
Z’ r- E

<23-,{'\:3
5.00 PM latest

P inc ‘hm? . 026. A llcatioU ’ pp ns received after this date and time will not be considered and
ntertaifl£3 ks .

Z131‘!

3 1 tut iii?‘ -

.2"?>1/s=.=i" "‘-'-1'

\ _-.\ , (rs mot-nus KAURi "'
*"' Q

________2__ . Dwarka Courts, New Delhi.

., /
fi_¢,.~\_').,§."/ Addit' al;Sessions Judge-05

Y,-;c,_,,_.\Q~:l:\e\.; Ofiicer charge, General Branch
Ra Q, mt

No. 5 5 3 "' 5‘ E 1 3 lLRIGel'tlJDWKI2025 Dated :3 1 i til I 74‘;

Copy forwarded tor lntonnation and necessary action to:

1. The Registrar General, Hon'ble High Court oi Delhi, New Delhi.
2. The Ld. Principal District & Sessions Judges, Central South West New Delhi

South-East, Shahdara, North, North-West East North East I Dsilrict & .. . - , s Rouse
Avenue, ‘Fs HazariIPat|ala House!SakeilD\varkalRot1inilKarkardooml Rouse Avenue

url Complexes.
\3/fihae Ld. Principal Judge. Family Courts {i-iQs) Dwarka Court Complex.
4. The Nodal Olficers (website), of all the District Court Complexes, De|hiINew Delhi

with a request to upload the same on their respective website.
5. The Hony. Secretaries of all bar Associations at Supreme Court of India, Delhi High

Court . DWBFRB. Saket, Tis i-iazari, Karkardooma, Rohlni. Rouse Avenue and Patiaia
House Court Complexes with the request to alfix on notice boards.
The Principal District Bi Sessions Judge's Secretariat, Dwarka Courts, New Delhi
The Computer Branch, Dwarlra Courts tor uploading on the website of DDC.
The AAOIDDO, Dwarka Courts, New Delhi.
Care Taking Branches of all District Court Complexes, at DelhliNew Delhi with
request to aflix on Notice Boards.

$°.°°7“'F’ i(G MOHINA KAuR)..---
Addi nat Sessions Judge-05

Oiticer ncharge, General Branch

$w»i -2. Ls ¢\YuJe&-\. n

I

nrmt wrrutzttvi
Principal Judge

rrrfiirrfifii ==rm"ra'n Qrmrram)
Furnll Court (HOB)

atw-1 was *-titres.
Dwnrl-ta Cou|1 Complex. Delhi

i
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i‘ jzitlidelincs for Engagement of Law Researchers for the District Judges
~,i ' . ' [Commercial Courts] in Deihi,2il23

i as \ /

I-Ion‘ble the Chief Justice, High Court of Dclhi, on the recommendations of the
Hon'ble Judges of the Hon’ble Easc of Doing Business Committee of this Court has
been pleased to approve the following Guidelines for Engagement of-Law Researchers
for the District Judges [Commercial Courts] in Delhi.

1. Short title and commencement

These: Guidelines shall be called Guidelines for Engagement of Lav: Researchers for
the District Judges [Commercial Courts] in Delhi, 2023. They shall comp into force.
immediately.

2. Entitlement for the Services of Law Researchers:

Every District Judge [Commercial Court] in Delhi shall be entitled to have the
services of one Law Researcher.

3. Eligibility Conditions for engagement as LR: '

(i) The candidate for engagement as -Law Researcher should be a graduatci in law from
a recognized law school! college! university! institute establishedby law in India,
recognized by the Bar Council of-India, having not less than 55%. Marks in the
aggregate and eligible for enrolment as an Advocate with the Bar Council.

(ii) The candidate must have good working knowledge ofcomputers.

(iii) Preference may be given to candidates having Post Graduation Degree in Law or
other relevant experience.

4, Age and Nationality:

(i) The candidate must be a citizen of India. -

(ii) The -candidate must not be above 32 ggars of age as on the date of making the
application for engagement-

5. Disqualifications:

(i) A candidate must not be engaged, or appointed! employed elsewhere on
honorarium! paymentlsalary basis during the course of engagement as Law
Researcher.
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(ii) A candidate should not have been convicted or involved in any crifif*'{~_nal"'ca$=3.
relating to any ofl‘encc‘invoiving moral turpitude. ‘,' X, "\
Gil)‘-‘\. candidate must not be facing any disciplinary procwdiflg b°r;;§‘h° Ba’
COl1I\Cll of India and! or the Bar Council of the State coneemed or any other authority.

6. Terms and Nature ofiingagementg

(i) The Haw Researcher shall be engaged on purely short term contractual basis for a
period pf one year extendable by another term of one year under theglrders of the
concemdd Principal District and*Ses§ioris Judge, tin therecornincndations of the
concerned District Judge [Commercial Court]. l

(ii) The contractual engagement shall not confer upon the Law Researcher any right!
claim for regular appointment or continuance in service beyond the actual period of
engagement.

(iii) A Iéltv Researcher maytbe prematurely discharged with immediate effect without
assigning any reason by the coneemed Principal District and Sessions Judge on the
recommendations ofthe coneemed District Judge [Commercial Court] or otherwise.

(iv) A Law Researcher intending to prematurely leave the engagement, shall be
requiredf to give at least one month’s prior notice in writing to the coneemed Principal
District and Sessions Judge. The Principal District & Sessions Judge, may, in exercise
ofhis discretion, waive offthis requirement of one month’s notice in appropriate cases
I extenuating circumstances.
'1. Remuneration:

Every Law Researcher shall be paid a fixed monthly honorarium of Rs. 50,000/~ 01'
such honorarium as may be revised from time to time. The Law Researcher shall not
be entitled to any other allowance or perks.

8. Attendance and Leave:
(i) The Law Researcher may be granted such leave of absence as may be approved by
the coneemed Principal District and Sessions Judge on the recommendations of the
coneemed District Judge [Commercial Conn] with whom the Law Researcher is
attached, subject to a maximpm fractiongof 1?. days casual leavegperycar, vis-a-vis the
period of engagement. M *7’ H

(ii) The Law Researcher "shall not proceed on leave without approval from the
coneemed District Judge [Commercial Court], except that in case of emergency he
may proceed on leave alter giving prior intimation.

A?-uu_T:__E
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?Z,'*l_-1.? 1) The/L[a\v Researcher may be granted spedal ggsual leave of l0 days in the month
3;l'*‘»';.iI . _ _ . "':""'—-' .June und Special Cnsu__al_l_,,ea;yiq[__5_da_1,L§?dtlr|ngthc__&'i|mcr vacation, in exercise of

is discretion by the coneemed Principal District and Sessions Judge on the
jflceommendation of‘ the concerned District Judge (Commercial Court) with whom the

Law Researcher is attached.

(iv) The Law Researcher may be granted eittjaordinarylnedicul leave up to a
maximum period of l0 days on halt‘ remuneration, in extreme cases, at the discretion
of the concerned Principal District and Sessions Judge, on the recommendation of the
coneemed District Judge (Commercial Court.)

(v) No stipend shall be paid to the Law Researcher for unauthorized absence, as also
for days of leave exceeding the permissible leave.

(vi) The Reader of ' ' ‘ a record of att:c‘n,l:lancel-of the/3
Law Researcher and shall accordingly intimate the Administration and Accounts
Branches on last working day ofeach calendar month. .

9. Experience Certificate:

The Law Researcher may be issued an experience certificate on completion of a
minimum period,of six months’ of engagement by the coneemed D'istrlct- Judge
[Commercial Court] with whom the Law Researcher has worlocd subject to the

l approval of the concerned Principal District and Sessions Judge.’

10. Conduct during and sitter term of Engagement:

Ii (i) The Law Researcher shall maintain absolute devotion to duty and a high standard
of morals during the term of engagement. He shall maintain the highest standard of

l integrity commensurate with the responsibilities entrusted to him. The Law
Researcher shall maintain utmost secrecy in respect of matters which come to his
notice by virtue of the engagement. and shall ensure that no information, document or
any other thing is disclosed, parted with or disseminated to others, in any manner. The
Law Researcher will not disclose any tact which comes to his knowledge on account
ofsuch official attachment, even after completion of term of engagement, unless such
disclosure is legally required to be made, in discharge of lawful duties. The Law
Researchers shall conduct himself/ltcrself with dignity md behave courtcously with
litigants, court staff and lawyers. .

(ii) The Law Researcher shall not accept any other assignment during the term of
engagement. He shall not practise as an Advocate in any Court of Law'or Tribunal or
any other Authority during the course of the engagement as Law Researcher.
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(iii) The Lou Researcher shall not ' ' l l ‘Iappear before the Dtstrtct Judge |Comr ‘rciali
COW] \\"-111 Wltotu he has been attached for a minimum period of one yearta c' the
completion ofcttgngctnont, ‘K, -1\..»
(W) Tl“ l-"“" R°$'>°l"=l'I¢\‘t for a period 0ftl11'cc years atler the completion of the
engagement. shall not appcn " - ' 'r Ill a e.1se_hnndlcd by the Dtstrtcl Judge [Commercial
Court] \\'tlll whorn-he has been attached t'c= dl_ . gar css ot‘whethcr he worked on that case
°1‘ 1101. ¢l\1t‘1t‘-E, the Pstlfld that he worked with the District Judgc [Commercial Court].

(Y) The Law Researcher shall obtain a “No Dues Certificate” from all the branches of
the District Courts on completion oi‘A tenure of engagement, or on leaving the
engagement prematurely. r

(vi) The L.awtResearcl1er will follow the dress code as r v'tl dp o r e under Chapter IV of
Pan VI ofthe Bt1l'.C0unt:il ofIndia Rules.

11. Access available to a LR:

During the period ofengagement, the Law Researcher shall have access to the Court
room, and, at the discretion of the District Judge [Commercial Court] concerned if
necess th 'any, c chamber ofthe Judge, Ltbrary and the Residential Office of the District
Judge [Commercial Court].

17.. Process and Method of Selection:

(i) The recruitment I selection process for Law Researchers for District Judges
[Commercial Courts] foreach district of Delhi shall be se a t l ’ ‘ 'Q ra c I mtttated by the
concerned Principal District and Sessions Judge.

(ii) A notice shall be issued, inviting applications in the Form specified in ScheduleI . ., for engagement of rcquistte number of Law Researchers for District Judges
[Commercial Courts] in the given district, which shall be published on the website of
the District Court and on the notice board of the concerned District Court Complex
and in such-additional manner as the concerned Prlnc' l D' ' 'tpn tstrtct and SCSSIODS Judge
may dcem_-fit and proper.

(iii) The office of the concerned Principal District and Sessions Jud e sh ll hg a s ortlist
the candidates orrlhe basis of the appligationsi sgéreceiucd, in accordance wtifi Elie
eligibility cri_tc1ia §ttpu_latt:tl.i'n these guidelines.

(iv) The Selection Committee for selection of Law Researchers shall comprise of
the Principal District and Sessions Judge (Chnirgersonl, the Principal Judge (Family

_§_0E)_and the senior most District Jud e C ' '_ /_ _ _ __Z____ otttngetetttl Qotut] ol‘ the coneemed
dtstrtct. D Hm‘ — “""'“"'-
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Tll;'fi"“| 5°|°°ll°" $110" be made on the basis of personal interview of the
I’ wt-tlistcd candidates. conducted li ll ‘D ” C’ D_ 5’ N: Selection Committee and thelfiniiil merit list
sliall be prepared and ptililislicd on the web5ii¢_
(vi) The short listed candidates shall ‘be ll d_ _ cu e for personal interview by the
selection Committee and the final merit list shal  thB suitable
waiting list.

(vii) The final selected candidates as per the merit list shall be given engagement!
appointment letters b th ' ' ‘ 'y e concerned Principal District and Ses5ioris;Judge, on
verification of requisite documents.

(viii) A waiting list shall also be prepared which shall be valid for a. Eriod of one
year and in case any of the selected candidates does not join or prcniattrrely leaves the
engagement or is prematurely discharged, the candidate (s) in the waiting list, in the
order of merit shall be offered engagement for the remaining period.

(ix) The appointed Law Researchers shall be assigned to the District Judges
[Commercial C0t.trts]‘in the district by the concerned Principal District and Sessions
Judge. The concerned Principal District and Sessions J du ge may transfer Law
Researchers from one Commercial Court to another within the district.

(x) The Law Researcher shall function under the direct. control and supervision of
the coneemed District Judge [Commercial Court] and overall administrative control of
the concerned Principal District and Sssions Judge.
13. Duties and Rmponsibillties: '

A Law Researcher will be expected to render assistance to the coneemed D’ 'tstrtctJudge [Commercial Court] not only in respect of judicial iimctions, but also in the
administrative fimctions ofth D‘ ' 'c istrict Judge [Commercial Court], as may be assigned
to him.

14. Duty Hours] Place: ' ' '

(i) The duty hours of Law Researcher shall be the Court working hours for the
Delhi District Courts. However, the Law Researcher ma b 'y e required to perform
duties even afier Court working hours as per the directions of the concerned District
Judge [Commercial Court]. The Law Researchers may also be requiredto attend the
officel residential offiec of the District Judge [Commercial Court] to whom he is
attached even on gazetted! local holidays. The Law Researcher ma by c posted with
any of the District Judges [Commercial Courts] in the concerned District.
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15. Underlnknigl Declaration:

y t spilt
Tlieselecleilcandidatc, lieforcjoiningisLiivllcsenrclictslialliigniin Undcilaking‘,.__{ '
Declaialion as prescribed in Sclicdulc-ll.

16. lliisiduiiry Clause:

\_ .

1" ili5PB8l of any miller not specifically provided under Ihcsc Guideliiifl-ti lil‘E];i”°""'°“
llieieun taken by the Cl1iel'luslicc, l-ligh Cuurl ofDelhi, shill be final and bin ng

By Order

Q"’1l"'(RAVINDER UDEJA)
Registrar General
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Schedule - I

' - “J APPLICATION FORM ' Please amt,‘
[For Law Rosco rclicr for Rm,-,¢

District Judges (Commercial Courts)! Photograph

Applicant's Profile

l__ Nainc 7 _ C 1 Z Z
T3 iFather‘s/I-Iusband'ls Name D i D

LA 1 Postal Address WC ‘ D
-A,, _, Phflnc Nb. (Ecsidence) ‘ H

U1 ,_M0bilcNo. Z fit” Z D _
O\ Dateofliirthtddl ml ) ” C_.. ' a ELIFYY. ~ _ s l
_ 1 E-mail address _g _ _ _l
O0'~l ll [Qualifications (with percentage

ofMarks obtained)

i 10 Whether having good working
it 9 'f Experience g_g_ ____ ll

~ knowledge of comgiters _

Li | Advocate and where enrolled

_ l
lg llt No. and date of enrolment as an l

1' 12 Present employer, ifany
‘ I3 ‘Any otlicrrelevant information

l

\ l ‘ ‘

Place :
Date : Signattu-e

Note: Relevant documents pertaining to educational qualification(s), experience,
pubIication(s), ctc., be attached.

\-I
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do hereby declare and undertake that I have read an

v i
Il

I

, »

Schcdifileili

' UNDERTAKIHGI DECLARATION
1 ‘7 I » | | » a o u | n | ¢ n n nleulueeoot u . ¢ - o on I|||-tileIulllnellblulotitill,

dunderstood

the District Judgesthe Guidelines for engagement of Law Researchers for

[C°mm¢rc'1al Courts] in Delhi and will abide by the provisions contained therein
dufing Theieourse of my engagement as Law Researcher and also afier expiry of the

' ' ' ' No. S
term of the said appointrnent. I funher declare that the p1'OV1SlOI‘lS of Guideline
of the afonesaid Guidelines are not attracted in my case.

Signature ................. ..

i | Name ............................... ..

l
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l

I
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